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$hri J. B. Iripalani (Amroha): 
May I, Sir, very humbly tell the 
hon. Members of the Opposition. 
through you, that the Parli11ment is 
~ot going to end today. We have 
sonie important business :md the 
Minister is making a statement. I 
would very humbly request them to 
allow him and all these questions 
may be taken up tomorrow. 

lUG hrs. 

STATEMENT BY Ml.NISTER RE: 
QUESTION OF PRIVILEGE 

The HiDister of Food, A«riealture, 
Community Developmeat and Coope-
ration (Shrj C. Sabramaniam): Mr. 
Speaker, Sir, on the 17th May, l!NMI, 
there were certain questions in the 
Lok Sabha arising from the Mth 
Report of the Public Accounts Com• 
mittee. I was not present at tlle 
time these questions were answered 
by my colleague, the · Minister of 
Iron and Steel. I had been under 
the impression that this report pri-
marily dealt with certain transactions 
relating to imports and exports in the 
period during which Shri Bhootha-
lingam was Secretary. I had taken 
over as Minister of Steel and Heavy 
Industries in April, 1962 at which 
time my Secretary was Shri N. N. 
Wanchoo. In the afternoon of 17th 
May, 1966, when I was in the Lok 
Sabha, I found certain questions being 
raised as to the Minister who hlld 
be"n mentioned in the Public Ar.-
counts Committee report. Under the 
mistaken impression that the matter 
dealt with in the House was certain 
transactions relating to imports during 
the period prior to my assumption of 
office, I bad denied that I was the 
Minister concerned. It was only later 
that it was brought to my notice that 
P.A.C. had commented on ceTta1n 
penal orders I baa passed on Amin 
Chand Pyare Lal and associated con-
cerned. It was this confusion which 
had led to my denial on 17th May. 
!966, that I was the Minister con-
cerned. I am sorry I. bad misunder-
stooa the trend of discussion in the 
House. I had expressed regrets t-0 
the House even on the 18th May, 1966 
and I wish to reite>rate the same. 

The transactiom about which the 
50th Report of the P.A.C. bas com-
mented in regard to my term of office 
took place nearly three years agn. 
When I made my statement of perso-
nal explanation on the 18th May. 
1966. I had scarcely 12 hours in which 
I bad to go through all the paper~ and 
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[Shri C. Subramaniam] 
prepare a statement for Parliament. 
At this diStance of time, it iS only on 
the basis of the recollections that one 
is able to bridge the gaps in the not-
ings in the file. It is in this context 
1 would like you, Sir, and the House, 
to view any errors that might havE" 
crept into the statement. I can onlY 
say that . they were not in the least 
intended to mislead the House in any 
way. 

Breach. of privilege has been alleged 
in respect ·of my use of the words 
"draft form". In my statement, I 
had stated "actually when my orders 
dated 28-6-1963, that the suspension 
should affect all departments of Gov-
ernments, were communicated to the 
Iron and Steel Controller in a draft 
form the question was raised whether 
the order should be a blanket one 
covering botb trading concerns and 
production and other non-trading 
units'. I would like to mention that 
I had not stated nor intended to state 
that my decision was not a final one. 
The question about eliminating non-
trading concerns was raised in a 
Jetter from the Deputy Iron and 
Steel Controller enclosing a draft 
suspension order. My decision bad 
to be translated into a formal order 
and implemented bY the Iron and 
Stee1 Controller. In putting up this 
Jetter the ·office noted as follows: 

"In compliance with the Minis-
ter's ordes, the Steel Control 
have sent a draft of the su.spen-
9illtn o1'der." 

my statement Of 18th May, 1966 which 
forms part of the record. At the 8rlt 
opportunity I brought this to the at· 
tention of the House and . the P.A.C. 
It cannot be urged ffiiit'1his fact had 
been suppressed by me at any time. 

It has also been stated that my use 
of the word 'surprising' implies con-
tempt of the P.A.C. I had used the 
word, in the sense that I was 'taken 
unawares'. If, however, it is felt that 
to say that I am surprised by an 
observation of the Public Accounts 
Committee is a reflection on the Com-
mittee, I am prepared to uncondi-
tionally withdraw the same. It was 
not my intention to cast any reflec-
tion on the P.A.C. I had categorically 
expressed this in my evidence .before 
the P.A.C. 

The observation that had been made 
by the Public Accounts Committee in 
their 50th Report which gave rise to 
my statement of 18th May, 1966 was 
"The sub-committee are unable tr> 
understand the circumstances unde~ 
which the Minister changed his pre-
vious orders so soon that the bu.~i­
ness suspension witii Mis. Aminchand 
Pyarelal Group af firms should not 
be communicated to other Gove'l'n-
ment Departments." As tire P.A.C. 
has stated in its 55th Report, this was 
based in particular on the evidence 
tendered by the Secretary, :Ministry 
of Iron ana Steel, as summariled 
in paras 4. 126 and 4: 12'7 ·of their 50th 
Report and in particular, the reply 
given by the Secretary below: 

"Q. Why Minister chan11ed bis 
mind that it should not be com-
municated to other (fePartments? 

A. I cannot answer what made 
the liimister to do so." 

It was this noting that leci to the 
erron,tiilus cµ-afting ot mt statement 
tllat my order itself was communicilt-
eddn a draft form. I am sorry d.ue 
to faulty warding my statement of the 
18th May had eiven the linpresslon 
that my order was a draft one. I 
have specifically mentioned this word-
ing as a mistake to the P.A.C. also. 

I had brought out the fact that Jit 
Paul of the Aminch&nd Pyarelal 
Group met me and had made certain 
representations before me. I bad re-
produced extracts from his letter fn 

It is this evidence .which had pre-
suma.b!y · led to the PUblic AcceunU 
Committee's remarks in para 4: 138 
of their 50th Report. It was my !~i· 
ing that two iffiportant aspects had 
not been brought to the notiee Of the 
Public Accounts Committee. One as-

pect was the view ot the Transport 
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Ministry as summarised in tl~e no_te · therefOt'e to tne Iron and Steel Con-
Gf tile ·Deputy seeretaqJiven below: troller. 

"Secretary D\.ay kindly see the 
Jett.er of Controller regarding pro-
posed issue of suspension order 
against Aminchand . Pyarelal 
Group. Controller has now raised 
+he question of exclullion of MJs. 
Apeeja.y Lines which is a shipping 
concern. In this connection, I had 
a word with Dr. Nagendra Singh, 
Additional Secretary, Ministry of 
T. & C. He said that so far as the 
Shipping C0. was concerned, his 
Ministry had no reason fer com-
plaint. In fact this Company had 
come to the rescue Of the Gov-
ernment of India in lifting the 
Burma rice when other companies 
had refused. He, the;refore, felt 
that as the irregularity Wa5 com-
mitted by the firm in connection 
with the iron and steel distribu-
tion. it would not be desirable to 
include the shipping line in the 
proposed order. The name of MJs. 
Apeejay Llnes may, therefore, be 
deleted from the order, draft of 
which is at pages 130Jl31 corr." 

(Action under para 5 of the code 
will · be taken after the issue of the 
order of the I. & S. C.) 

Sd. M. C. MISHRA, 
22-7-63. 

Deputy SecretaT!/. 

The o\ller aspect was that my meeting 
with the representative al the emi 
and his letter ex;pressing unqualified 
apo}NJ' fpr any past miacontlact and 
ass~ future a~ behavioar which 
had - •part qf the record OD the 
file had also not been brought to the 
notice of the P .A.C. As I felt that 
thele · two aspects hail ··an important 
hearinf ·on my decision, I wished to 
place them before the P.A.C. and ex-
plain the circumstances under which 
I eserciied my Ministerial discretion 
to amend ·my firU order so as to res-
trict the SCOPe to the concerns dealing 
with the Iron and Steel trade and 

It has been urged that my appear· 
ance before the P.A.C. itself was a 
breach of privilege. I have nothiJlg 
to add to what the Chairman of tile 
P.A.C. has already mentioned in this 
regard. It was not my intention at 
any point to pressurise any committee 
of Pa-rliament, let alone the P.A.C. 
Since certain observations haci been 
made relating to me and since it was 
my feeling that evidence of the offi-
cials was not complete in the earlier 
instance I thouht it would be only 
fair to the committee and to myself 
if I could meet them. 

I may assure the House that when 
appeared before the Committee it 

was with the specific intention .:>f. 
assisting the Committee. I did not 
know that the Committee had finalis-
ed its recommendations and I have 
said so to the P.A.C. I thought it 
would be better if I requested the 
Chairman, P.A.C. for a chance to 
appear. I thought that if there was 
anything irn!gillar in my request, the 
Chairman of the P.A.C. would refuse 
it. 

From what I have stated it should 
be clear that I had never intended to 
mislead the House or the P.A.C: and 
if anything, I had endeavoured to olfer 
the fullest possible statement of facts 
within my knowledge and recollec-
tion at every stage. I want to 11SStire, 
you, Sir, ·ana through l':_oa, fhts Hon' 
ble House that I will be the tut 
person to attempt or intendi either 
dlrec:tly OT imtirtfCt)y, a httll!lh of the 
privilll&e Df · tbig Jlou.ie; ·at Which I 
have the honour and privilege of 
being an integral part as ca· Member. 
If there is 8 nything I mighf have satt 
which is likely to create, even remote-
ly, any such impression._ I would lik9 
to express my regret. 

Some hon. Membel'S n>&e-
Mr. Speaker: Shri Madhu Llmaye 

has staried the case. l will· give hlin 
live minutes to say whatever he might 
have to say. 
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Sllri 811l'eadranatla Dwh'ed7 (Ken. 
d:rapara): I will - request that this 
should be circulated to Members· It 
is better if copies of it are circulaled 
At the same time, I want- to make 
anoth~ request. I had written to you 
to have access to the evidence tender-
eci before the Public Accounts Com-
mittee. In his statement the Minister 
also has referred to the evidence. 
Therefore the evidence relating to 
the 50tb and 55th Reports of the Com-
1111ittee should be allawed to be seen. 

lllr. Speaker: About the statement, 
J will ask the Minister to place it in 
the Library. About the evidence, I 
suppose, the Chairman, Public Ac-
counts Committee, has no objection 
to that. 

Shri Morarka (JhUI1Jhunu): It all 
depends on your direction. Our con-
vention is to place the minutes, which 
are fairly ·detailed and which contain 
all important· points. So far as the 
verbatim record is concerned, it is 
generally· riot made available to any-
body except under your direction. If 
you so direct, it will be made avail-
:" ble to anybody whom you like. 

~ iftj ~ • ~-b"•Tolf f.'lf'lil 
:<rr fuzrr ;;nit"! ~~ iR'f { I 

Mr. Speaker: When the minutes 
have been placed, why should Shri 
Dwivedy want the verbatim report? 

Shri surendranath Dwivedy: You 
mus/, agre<> tlrat this is a very import-
""' ·n~He~. Minutes do not contain 

any details. The evidenEe will •ive 
the details and what are the questions 
and answers. In the evidence we may 
find something which may be helpful. 
So, it would be very much neceauy. 

811ri H. N. Multerjee (Calel(tta 
Central): There used to be at a point 
of time, I re:m~mber di.rtinctly, the 
practice that full details of ~ evi-
dence oftered Defore a Committee 
were available. For some reason or 
other that practice was d}HontiJlued. 
You can easily revive ii. 

Mr. Speaker: Shri Mullerjee would 
agree with me that it is desirable that 
the whole evidence should not be 
publicised, because, under illese cir-
cumstances, the officiall! would be af-
raid to say openly what they want to 
say. If they feel that everything that 
they say is going to be published or 
known to everyone, then probably 
they might feel some diftlrulty. 
( Inten-uption) . 

8hri H. N. Mukerjee: If you bear 
with me, we did have aeeess to the 
evidence at one point of time and 
heavens never fell. For some reasons, 
that access was taken away. Now, 
there is no reason why, in this parti-
cular case, when so many unsavoury 
things appear to be coming up-I am 
sorry to have to say tha._when the 
whole countTy is talking about it, it is 
very necessary that the Members of 
Parliament are enabled to have ll())tle 
idea of the evidence. There is nothing 
to prevent us from getting aece!l!I to 
the evidence whicb we used to 'have 
before. ' ' 1' 

Mr. Speaker: ls it the desire of the 
House that the. Minia\er's e\iidence 
should be made known? (l~p-
twns) · 

Shri A. C. Gllha (Barasat): "In this 
case, many conventions of Parliamen-
tary Committees, I think, have been 
contravened. It was t>ot the conven-
tion to call anY Minister bdore any 
Parliamentary Committee. That has 
been allowed. Now, if all the records 
and the evidence are made public, that 
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would be another violation of the 
convention folwwed so long; and that 
will C"reate further handica:ps fOr ihe 
proper functioninj of the Par!iamen· 
tary Committees, particularl7, th• 
:financial Commlttea. Many dOCU· 
ments are gi-ren to Ill! markea 'Confi-
dential' and even 'Secret'. We take 
those tbinp and the evidence on the 
~ that the source Yill not be 
disclosed. We give the assurance that 
the information that we may get from 
any person will be utilised in formu-
lating the opinion. of the Committee 
and that the source will not be dis· 
closed. liven the official! will hesitate 
then to speak frankl7 to the Commit-
tee. If, in this position, we allow the 
evidence and the record of the Com-
mittee to be made available in this 
manner, it will create a precedent 
which will be bad for tlie furture and 
which will affect the efficient function. 
iJlg of the Parliamentary Committees, 
particularly, the Finaneia! Commit-
tees. 

Shri 11.a~hunath Singh ( · Varanasi): 
It will be very dimcult to run tlie 
Parliamentary Committees. 

Sbri Ba4e (Khargone): Sir, this is 
a special case when a Minister is 
called before the Public Accounts 
Committee. There is no precendent 
at al! like this. So, when it is a 
special case and there are so many 
things which are not known to the 
Members of Parliament-I think this 
will not be quored as a precedent for 
the futur~the evidence may be 
shown to the Member, of Parliament. 
It may not be given to the press. 

. Shrimati Renu Chakral'artt7· (Bar-
rackpore): This l.!. a very important 
case. Sir, I was going through some 
of the records of the Central Assemb-
ly debates. My friend, Shri Satyoi 
Narayan Sinha, always tells us that 
in those days they were under such 
restrictions. Now, I found that on a 
particular occasion even top secret 
and confidential. documents, when the 
Leader of the House, Pa11dit Motilal 

Nehru, asked for them, the Speaker 
asked the Government and the Gov-
ernment .showed them those records. 
Has it ever been. done during the Ilf-e 
time of these three Parliaments? It 
has never been done in the hi.!!tory ef 
these three Parliaments that I have 
been heH. Therefore, I sa7, on ti.ill 
particular occasion, if any Member 
wants to see any particular documant, 
even if it i9 confidential, if it i!J for tha 
purpol!e of this debate, you .!hould 
ask the Government to show it to that 
particular Member of the Hcuse. 
Otherwise, there is no point. 

S•- IHnL llemhers: No, no. 

!!ft "'! ~4' : &ffi!;;i ~ 
~ ~. 'f.+r ~ ij;'i" ir!! if.°t <IT ~t lf<nir 
;fr Ql'J1f I if ~'IT f<mra liTCIR 

:crriR; ~"lfif <:~ I "1'11: !!fl'! ~flr.T< 

~m ... ~ (Ufifii(~lf) I~~ 

Shri 
ganj): 

C. I. Bhattacbarna (Rai-
It will be a breach of :laitl!. 

Shri U. :U. Trindi (J4andsaur): 
Being a Member of the Publie Ae-
counts Committee, I feeJ that there lll 
a great deal of force in it, that the 
evidence should not be made avail-
able ana that it may create trouble. 
There is not doubt about it. But there 
is Rule 275 to which I would like t11 
invite your attention. It .say.: 

"(2) No part of the evlden~e. 
eral or written, report or proceed~ 
mgs of a Committee which has 
not been laid on the Table Mall 
be open ·to inipection by anyone 

.. except under the authority of the 
Speaker. · · 

(3) The evidence given before 
a Committee .shall not be publish-
ed by any member of the Com• 
mittee or by any other penon. 
until it ha. been laid on the 
Table: 

Provided that the. Speaker may, 
in his discr•tion. direct that su~h 
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[Shri U. M. Trivedi] 
evidence be confidentially made 
a"ailable to members before it is 
formally laid on the Table." 

Now this makes the hole position 
c)ear. 'It was rather unusual, it was 
a unique occasion, for a Minister to 
appear before the Public Accounts 
Committee. At least five times I have 
been a Member of the Public Ac-
counts Committee and I have never 
come across a single occasion or had 
any occasion of knowing it that a 
Minister did appear before the Public 
Accounts Committee. Without criti-
cising what is the Report, I personal-
ly, do feel that, if a point is to be 
discussed in the House the evidence, 
in my opinion, would b~ necessary for 
those who want to speak on it. But, 
at the same time there are other 
aspects of it and ' the other view is 
also not very wrong. Under the pre-
sent circumstances if some via media 
is found out, the 'rear of the officers 
who come before the Public Accounts 
CoII1rnittee and give evi:aence un-
hampered .. 

Shrimati .Renn Chakravartty: Why 
should they fear? 

Shri U. M. Trivedi: Everybody 
does not want to tell the truth in 
open but still he wants to tell the 
truth in confidence. That happens. 
Generally, that confidence will be 
shaken. That aspect of the case is 
there. But, anyhow, under the pre-
aent cin:u:mstances, if a matter is to 
be diactllised the evidence of Mr. 
Subranwii~ may be made available 
or the extracts l'nay'be prepared unaer 
your direction and particular portion 
may be tnade available. That depends 
upan how the directions can be given 
under Rule 275. 

Slari C. K. BhattacbarJ'ya: 'I am 
happy that Mr. Trivedf has spoken 
with certain hesitation and limitation. 
I maintain, to disclose the evidence 
tendered before these Parliamentary 
Committees would amount to a breach 
of faith. The representatiVes of the 
public organisations appear 'before the 
Comm1ttees not only officials-they 

may be very freely dealing with 
officials. But, as I see, the public 
organisations send their repre&enta-
tives and when they give evidence, 
the Chairman of the Conirnittee as-
sures them openly, definitely and very 
clearly, that whatever they say will 
be kept confidential. n is on the 
assurance of the Chairman, that tile 
representatives of public organisation8 
tender evidence before the Com-
mittees. If, as has been demanded 
now, the evidence is to be made open 
and known to everybody, I say, you 
may first make it a rule like that that 
it shall be made public and then it 
may be published. It cannot be jone 
at this stage when persons have a1-
ready given evidence on the assurance 
that that evidence will be terated as 
confidntial. It would amount 'o 
a breach of faith. That is my submis-
sion. 

Mr. Speaker: I would ask the Chair-
man of the Public Accounts Com-
mittee whether an assurance ·had to 
be given to those who appear before 
the Public· Accounts Committee that 
it will be kept secret. 

Shri Morarka: The procedure in 
the Public Accounts Committee is 
slightly different than that ot · in the 
Estimates Cominittee in this behalt in 
the sense that the Public Accounts 
Committee mostly examines only the 
officers and that they do not examine 
public witnesses representing public 
institutions. It is not a normal pro-
cedure of our· Committee to read out 
any assurance to the wi~l_!esses whea 
they appear before the Conimitt1:ie. 

Having said that, I must hasten to 
add that what the hon. Member, Shri 
Guba, has said that the freedom 'Jlllith 
which the officers speak will ~inly 
be affected if it becomes a· riot'mal 
procedure that the verbatim record Of 
all those proceedings are laid on th' 
Table of the Hou5e or are ·made avail-
able to the Members of Parliai:nent 
because--whatever we may say, we 
can ask them to speak the truth-
they may speak the truth but stlll 
they may not give the full facts. I 
think, the ruling which was given 
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previosuly that the verbatim records 
sb"oold not be placed on - the Table 
of the. House has a 1ot of force in it. 

l!(f 'l"lii ( ~) : •.itlriJ:, ~ 
~"' "'1icT ;r ~ m;;r ~ "lITTT 
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f~Ts7 ~ if. f"'"'1· ~ m« I 0"1 
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13 hrs. 
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'-IT iflIT"f ef~ ~~ 'litf; ii fu<rr 
ffe- I ;;rif i'f'C qf~ ~~ ~f if;" 
llN"t ~~Tit ~~"Ii t. ;;ft~· faii" ~ ~ 
~ t. mitil or m ;;rTif · <f'f i'f'f: ltlf 
~fi!"i'f ~t ~r "1'C'lT ~ s~ iflIT"f 
'fi'lfi'fT~ffe-m~iii:fl-1 ~ 

~ ~1 '.iffi'fr ~ fi!;" ;;r;r ~ ~ 
¢~ i'fr~~'ifT¥ orr 
lT'fff~ qrt "'" g-i ~ ~ ~ if;" miril 
m, mir ~"<ir w ~ ltlf llf<!lf it 
~I 

i:iw "'" me m-: ~<'!" 'lit 
;ii(f 1ft 'f"~ tJi ~ I il·~Hl'AT ~<'!" ~ f.f; 
~ 'FT ltlf ~ ~ ~. "llml 'fi'tt 
'lfT ;ft;w, 'iil·il~·~liil ~ w ;;rr.;T 
'fTf~ I ~. ;;riJ f't> ft ltlf ~ "'°li:ffi" 
f.i;-ftimt~~~~iil"1TT<IT 

f'.,ft~~~~~~I~ 
~ ~ "lft "ff !!flit al~ 'AU <ITT:a--
~ 'lm 'fTf~ m ~ ~ ll:T 
~ ~, ~ ltlf m"lrit m I 

~itit~~~~ fit;"'« 
'fT?I If<:~ m ~ m ~ ~. al 1IT'l"'f.T 
1flfil:T If;) ~ ~ it; fifit' i:iw ~ 
q'illft-~ ~ ~ ~ t ft;rlf, 
~ ifq1f.,111q;em;~~ ~- .. 
(~) ... ~~~ ~ 
~I 
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Mr. S)leaker: Now, no :Member 
should take more than two minutes. 

Now it is not the privilege motion, 
but it is only the point on the dis-
<:ussion of PAC repori. 

llft Ille 'ffO ~ (~): ~ 
~. ~ ~ ~ if1T ;rtt ~ ... 
~~f~:~~~~ 

t~~~ifl!T'filif ;;r<ffif if;~ 

~' \ifif <r-i; mU ~ ~ ~ I 

~JTO ";f'To ~:~'fra~ 

;if ~ t, ~ ;if ifra t I ~ 
~ijWi!;~~~~.~ 
'f~'f> mt"ff~ ~ ~ ;m:tft-
l:lf'f iti"~~il~~ 
<r§'f 'ill"RT ogITTf ~ ~ ~ m ~r ...m 
~ i. 'Sf) tr<A-it;c '!ft '!Tf.rn') if;' ~ 
WITT r, I ~ mi< "'" fvom; ~Tift ~ 
>it'° 'l"i>TT-1i1rr firf;mTi '!ft if"ffi ~ 
·fu;;rrq; it<fT ~ I <rl'?. ~ ~NIB l{ GT ;;fllf 

~ ~ ef11e·fl~ "'r k€rnrr "17lfllT, 
'ff ii" B'"ir it"ffi ~ m1r"i 'l"iT fir'Vfr 'fl<t'P: 
ifT ~'ft I ~+if"l"i:f lt ~ f f.f: ef'f'~ 'f 
;r;ft, ~Mirr ~r ~ f~li l '3'+i~ ~ 
or) 'F!7t ~r fl" ~'l'it k€i""!'r gzrr 
Off'l I ~ "dfCll' ~f~ Rlfl"l"f'ff 

#m. ~ ~ . .I. 
. . . 

Dr. L. M. Singhvi (Jodhpuri: There 
are: two separate ond distinct parts of 
"the whole question. 

to address the Committee. It was, 
however, permitted and since this ·.was 
done at his own instance, I do aet 
think that there can be any objedica, 
whatever, to that evidence being laid 
before the Hous·e. 

~e s-econd aspect of the matter 
concerns rule 275 (2). That is a l'UlQ 
which, I think, has been enacted. 
largely to safeguard the efficient 'aJld 
effective functioning of the Com-
mittee. The rule says: fhat no part 
of the evidence shall be open 1o ·111s-
pection by any one except under thQ 
authority of the Speaker. What it 
means is that there is a very limited 
access under special circumstances in 
which the Speaker is called upon to 
exercise his discretion. Jn this res-
pect it is for you to come to a eonclu-
sion whether you would allow ins-
pection, whether you would allow ac-
cess to that particular evidence ii\ 
respect of this case. Therefore, I think 
that no furtrer discussion is n'ally 
called for. 

Shri G. N. Di:llit (Etawah): Ot l:< 

point of order. 

I ·invite your attention to Direction 
58, ·Chapter VIII-Parliamentary CoP!)-
mittee&--o"f "Directions · by . t~ 

The first part of the question relates Speaker". This is . relevant ~o th~ 

io .the evidence of the Mini"Ster -· and point at issue. I am reading thi.!;:,:. 
the access of the·· members · of · · this 
House to that evidence. So far as 
the evidence of the Minister is con-
<:erned, it was tendered at. his 
instance. It is not customary 
the Public Accounts Committee 

own 
for 
to 

.examine a Minister or to permit hlm 

"Where witnesses appear befo~e 1. 

a Committee to give evidence, ~he 
Chairman shall make it clear to 
the witnesses that their evidence . 
shal! be. treated as public and is .. 
liable to be published, unless they 
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specifically desire that all or any 
part of the evidence tendered by 
them is to be treated as confiden-
tial. It shall however, be ex-
plained to the witnesses that· even 
though they might desire their 
evidence to be treated as confi-
dential, such evidence is liable to 
be made available to the mem-
bers of Parliament." 

Shri R. S. Pandey (Guna): To which 
committee does this apply? He has 
not said that. That should be made 
very clear. 

Shri Sheo Narain (Bansi): It refers 
t 0 select committees and not to PAC. 

Shri Bari Vishnu Kamath (Hoshan-
gabad): It is for all Parliamentary 
committees. 

Mr. Speaker: This direction is ap-
plicable to all committees. 'lt is not 
specified there that it is simply for 
select committees. But after that, we 
have adopted this practice, whatever 
itt might be, that the evidence of wit-
nesses shall not be disclosed; as we 
have just now read also, it might be 
done with the Speaker's permission. I 
am not inclined to allow the publica-
tion of all evidence, but so far as the 
Minister's evidence is concerned, I 
shall have it made available. 

An hon. Member: That is ·the com-
promise. 

Shri Surendranath Dwivedy: In my 
letter I had asked you, under this rul~, 
to permit me for inspection . . . 

Mr. Speaker: It is only the member 
who wants to see . . . 

Shri Surendranath Dwlvedy: Mem-
bers of the Committee? 

Mr. Speaker: Members of Parlia-
ment. 

Shri Surendranath Dwivedy: In my 
letter I have made a request that, 
since the evidence has not been pub-
lished, I may be permitted t 0 inspect 
the evidence. 

Mr. Speaker: Ye.s; he is permitted. 
The other members also, who waht to 
see, will intimate to me and I will 
allow them to see it--only the Minis-
ter's evidence. 

Shri Surendranath Dwivedy: Re-
garding the Minister's evidence, you 
have now permitted it to be put on 
the Table of the House. 

Mr. Speaker: The evidence might 
be made known, but not all the evi-
dence. 

Shri Surendranath Dwivedy: Let 1!8 
understand what 'it is. You have 
now ruled that the evidence of the 
Minister, so far as it relates to the 
55th report would be put on the Table 
of the House. Since this matter also 
relates to the 50th report, I had 
requested you to permit access to 
the evidence in connection with 
that report also, which you 
are not allowing to be laid on the 
Table of the House: I do not press for 
it, but under the rules, I have reques-
ted you to permit me to have inspec-
tion of that evidence also. 

Shrimati Reno Chakravartty: E\·en 
in British times, we used to have ac-
cess to it. 

Mr. Speaker: I sha'l consider this 
aspect. 

Shri Bari Vishnu Kamath: May I 
request that so far as the other evi-
dence is concerned, the proviso to 
sub-rule (3) of rule 275 may apply? 

Mr. Speaker: Very well. 

Shri Daji (Indore): The statement 
of the Minister must be circulated to 
us. 

13.10 hrs. 

PAPERS LAID ON THE TABLE 
ACCOUNTS OF I.! .'.f., K!lARAGPUR 

The Minister of Education (Shri 
. M. C. Chagla): I beg to lay on the 
Table a copy af the Certified Accounts 
of the Indian Institute of Technoloi:y. 




